corTrAL A MINISTRATIVE TRIBUNAL, ALLARAPAD paveH,
AL LAV A_BAD

Nated 3 Allahzbad this the 15th day of Nov,1906,

CORAM ¢ Hon. Mr., 5. Das rupta, Membar-A
Yon, Jdr, T, L. Vorma, Memher=J

tier . Applicat ion No, 2052 of 1005,

in

O.A 0,253 of 100“

Yy ijandra Fandey son 5f Sri Jagannaath Fandavy,
recident of villace Rawzirar, Fandevy
Inet lar-road, District Deor: 2. ... .Applicant.

(C/A sri L K. Srivasteve)

1 Uninn of In-ia throuch 1ts szneral Manager,
N.:Z, Railvav, Sorakhrur.

2. Divisisnzl Raill Manacer, Nerth Zastorn Bailleay,
Tarartara Jarsnasi,

3. StationSurerintendent, Narth Zagtern “allvay,
Chhurra Kutchurayv, Chhupra,,_,. Respondaents,

(C/m 5ri V.K.G03L)

D_B_ﬂ_i_ﬁ_(@rnl)

(By YWonfble Fr. S. Qas Gupta, iemhar=A)

Thwie misc. applicatisn was filad by
+hs applicantin O, &, Na, 253 nf 1902 under Ruls
54 of tha GCantrel adpinistrative Tribunals
(Erocadure JRules, 1987 cseking a dircction
to tha respondsnts to oive affact to the
Trikunalte ordar datod 13.4.1793 by vhigh the

aforesaid O.A. was Aignasad of with certain

L 2iractions.
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2, I+ apraars thet tha applicent had aarl ier

.20

filed OLAMN0.253 of 1692 gaakinm 2 “irzetion to
+ha pagpnndents not 1o tarminate his services
At haprwige in accoridancs v.ith law an? 2lso 10

r-qulerisz his services from tha “ats his juniors

wers aiven racular aprointment , Ry its order

S

qatad 13.4,1293 a hanch of the Trikhunal “iceosad

5f this 0.5, with the following Airection =

"In any case, the applicent is antitided
far re-snm2ormont as he had attained
tamprorary status, 2nd he chnypld he
r3-znnana i owith dmmetlats affact by
~iyinn prafarancz ove juniors ant

nutsiders.,"

3. Tha applicent subszcuzntly fila a
conternct aprlicatinn No 79 of 1924 allseinng
nnan=comp liance with the Afnraca it dirceticon of

tha Trikunal, Althouah tha < i1 Contampt

e

App lication was £11~1 wd 1l within the tim2 Timit

hod im the contamph of Courts Act, the
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gama yae not listed hafore 2 Tivision Bnch eithin

tha tima proccribed and by tha time it vas listed,
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24 wne harrad by limitatil
Yigniesad, Thorzafter this Miec. Applicatinn has
paan filed hy the applicant sa=king compliance

of tro Aidrectinn of the Tribun=l,
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a, “han tha iisc,Applicatidn wasfilled,
the raspondents wora aivan notice of the same

sad were dirzctsd to f£ilz objection, if anv,

Daspite sufficisnt oprortunity, ths ragron-dants

caa no raasnn, N2t Lo pass appropriats ar-dars

An tha eaid Misc. Applicatilon,

G Ryla 24 of tha Central Administrative
-

T -itunals (Froce ture) pulas, 1787 ro2ds 3s

toa DRDERS ANG DINECT IS I CERTAIN

Tha Trihunal may maks such orders Or

~ive quch “dirsctions as may be Nacessary
ot expe-dismt Lo sive =ffzct to its orders
or to prevont a use of its process or to

cacurs tha ands of Justice.®

&. It i< clsar from the afora2saisd ruols
that 3 trikhunal is compstont to pass any orcer
or eive any Airectisn vhich it cmsidery nocessary
or exre-jent tno give eff2ct tn its omn oriars.

.

Since tha applicont is 2llacina thetl direct ion
of ths Tribunal contzined in ordsr dated 13.4.93
has nat so far heen complisd v ith, wo cansider it

arrroprizte to ilsgous 3 4irectisn to the respondents
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(Fandev)
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+n =ffact compliance sithin a per’sd of Two months

from the “ate A f ecommunicatinn af thig oriar.,

7. Tha misc. application jg Aierns2d of

accnriinaly,
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